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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

RESPONSE AFFIDAVIT
(On behalf of the Respondent No.4 i.e. Divisional Forest Officer, Mussoorie)
(In Compliance to the Hon’ble Tribunal’s Order dated 31.07.2025)
IN
0O.A. No. 753 OF 2023

Dr. Rajesh Bahugppa .. Petitioner
Versus

State of Uttarakhand & Ors.
.......... Respondents

Affidavit of Amit Kanwar (Male),
aged about 37 years, S/o Sh. Laiq
Ram, presently posted as Divisional
Forest Officer, Mussoorie Forest

Division, Mussoorie.
(Depuncny)

1, the above-named deponent, do hereby solemnly affirm and state on

as of®

1. That the deponent is presently posted as Divisional Forest Officer,
Mussoorie Forest Division, Mussoorie and has been arrayed as a
Respondent No.4and also authorized on behalf of Respondent No.3 to
file the present affidavit as such he is fully conversant with the facts of

the case and competent to swear the present Affidavit.
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That the applicant Dr. Rajesh Bahuguna has approached to this Hon’ble
Tribunal by submitting that a Sal reserve forest spread over 20.9270
acres in Aamwala Tarla, Dehradun, Uttarakhand within Ward No. 61 of
the Municipal Corporation exists. The main grievance of the applicant
is that the private builders have constructed a road inside the forest and

they are cutting the trees and trying to sell the land of the forest.

That on 31.07.2025, after the due course of hearing in the present
matter, this Hon’ble Tribunal was pleased to pass certain directions to
the State authorities. The relevant paras are being quoted here for kind
perusal of this Hon’ble Tribunal:
“3. Respondent no.4-DFO has filed the report stating that Survey of
India has been approached for demarcation of the land. The revenue
nd forest authorities of the State have full particulars of the forest
ind and Counsel for the State could not demonstrate as to why the
rest area on the basis of the existing record available with authorities
annot be demarcated.
. Applicant present in person has referred to photographs filed as
nnexure-2 by him on page no. 98 onwards to show that encroachment
along with geo-coordinates have been disclosed in those photographs.
If that is so, revenue and forest authorities of the State should not have
any difficulty in ascertaining if the constructions shown in those
photographs are within the forest area or outside the forest area and if
they are within the forest area, authorities are required to take action.
5. We find that matter is pending for last about one and a half year but
no effective action taken by the authorities.
6. Learned Counsel appearing for the State authorities seek four
weeks’ time to look into the issue again and to file an action taken

report.”

GLc
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That with regard to the photographs and their coordinates submitted by
the applicant, it is submitted that a joint inspection of the site was
carried out by the Revenue & Forest officials on 23.12.2025 and
28.01.2026 on the basis of Revenue and Forest maps. In the said joint
inspection it was found that as per records of Forest Department, vide
Gazette Government Order No. 2723 14-K-20 (68)-70 dated
21.12.1970 and the map of reserved forest (section 20) boundary
column number Ol is shown near the drain. Taking the said boundary
pillar number 01 as base, boundary pillar 118 was marked, which is
now in the reserved forest under village Adhoiwala boundary.
According to the Revenue Map (1400 Fasali Map Year 1992-93) the
Khasara of the lease holders in the said area is shown. It was informed
by the person by whom the building was constructed that the said land
~as allotted by the Revenue Department in the year 05.07.1995. A
lifference has been found in the revenue department's current map and
he section 20 map of the forest department. In order to clear this
sosition the deponent has initiated the demarcation exercise and the
sosition will be clarified after completion of records and DGPS/GNSS
survey-demarcation by Revenue Department. Copy of the joint

.nspection report is being annexcd as ANN¥ VI RE-1.

That in compliance of the above said directions, the deponent vide his
office order dated 03.09.2025 had constituted a divisional committee
comprising of six members and directed the committee to conduct an
inspection of pillars of the land in dispute, survey, demarcate, furnish a
detailed report with GPS photographs. It is further submitted that the
deponent vide his letters dated 03.09.2025 and 18.09.2025 had also
requested to Survey of India to clarify on certain points related to
current status of boundary pillars. Copy of the letters dated 03.09.2025
& 18.09.2025 are being annexed herewith as ANNEXURE-2 (Colly).

»
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That the Survey of India vide its letter dated 22.09.2025, had directed
to provide the coordinates of existing boundary pillars on the ground
with an accuracy of 5 to 10 centimetres (cm) by conducting DGPS
observations at the departmental level. And assured to provide

technical assistance for relocating the missing pillars. Copy of the letter

dated 22.09.2025 is being annexed herewithANNEXURE-3.

That the Survey of India vide its letter dated 03.10.2025 has nominated
one Sh. Pravesh Kumar for the said exercise. Thereafter, the
departmental committee had carried out the above said exercise and
vide its letter dated 13.10.2025 had furnished itsreport with
observations and determined the works to be carried out for restoration
of existing and missing pillars in compartment 4A in Raipur Range,
Mussoorie Forest Division. Copy of the work specification report dated
09.10.2025 issued by the Survey of India and committee report dated
13.10.2025 is being annexed collectively herewith ANNEXURE-4

(Colly).

That on the basis of the said work specification, tenders were invited
from competent agencies for re-establishing and demarcating boundary
pillars  with  technical  assistance  using = DGPS/GNSS.
And after the due procedure of tender process, the work order was
issued in favour of Topographical Geo-Solution Private Limited vide
Order dated 19.01.2026. Subsequently, the said company has

commenced its survey process on 22.01.2026 on the site in question.

That the said company vide its letter dated 29.01.2026 has provided its
work progress report till date which is as follows:

“The survey work is being carried out in accordance with the
guidelines/work specification by Forest Department. Initially, the
existing forest boundary pillars are being surveyed, thereafter the

location of missing forestL ogndary f)illars will be identified on the
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ground using the data (distance and bearing) given by forest

department and finally relocated/demarcated on the ground

Progress Detail on 29-01-2026

o The total Boundary Pillars identified/Surveyed: more than 50
Pillars.

o Methodology: Static/RTK survey using DGPS/GNSS observation
method (WGS 84 datum).

o Status: Field work is in progress.

o We are doing the DGPS field survey work and data processing on
daily bases in order to complete the survey work in time. The final
Survey report will be submitted after completion of the survey work.
Copy of the letter dated 29-01-2026 sent by the Topographical

r0-Solution Private Limited is being annexed as ANNEXURE-S.

That 1n view of the above, it is prayed to this Hon’ble Tribunal to
ant some more time so that complete compliance can be made and
sort to this Hon’ble Tribunal by way of further supplementary

atfidavit.

DErumnninT

VERIFICATION:

I, above named deponent do hereby verify that the facts stated in the
above affidavit are true to my knowledge. No part of the same is false and

bthing material has been concealed therefrom.

e )26

DEI «.......
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